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nes
“NOTIFIC.

Jaipur, February 4, 2012
S.R. G1.- In exercise ofthe powers conferred by section

26 of ‘heRaisisthan Public Libraries act, 2006 (Act No.1] of 2906).
the State Government hereboy makesthe following rules name) y:-

Chapter|

Preliminary
1. Short title and commencement.- (1) These rules mayy be called
ihe Rajasthan Public Libraries Rates. 2012

 

  

ye(2) These shall comeinto force onthe date oftheir publication in
the Official Gaz7etle.
Definitions.-(1) In these rules. unless the context otherwise
requires, -

b
e

 

(a) ‘Act’ means the Rajasthan Public Libraries Act, 2006 (Aci
No. 11 of 2006):

(b} ‘Management’ in relation to @ public library ay
association or a body by whatever desisignation called,
having gerreral and financial contro! over the publiclibra:vy

(ce) ‘recognised library’ means a library recognised as piibli¢
library undertheserules

(d) ‘recognised association’ means an association recognised
as such underthese rules:

(e) ‘Schedule’ means the Schedules appendedto these rules
(2)Words and expressions used but not defined jn these rules sh all
have the meaningsassignedto themin the Act.

CHAPTER II
Rajasthan State Library Council

2. Powers , duties andthefunctions ofthe Chairperson ofthe
Council: The Chairpersonofthe Council.-
(a) maycall a meeting andthe special meceting of the Council.
(5) shall preside overat 4 meeting ofthe council
(c) may adjourn the meeting io 2 subsequent date if at any

meeting there is no quorum,
(cd) shall watch overthe financial and executive administration

of the council and exercise general Supervision and
comtrol.

Concurrence for the expenditure out of fund:- The council
shall give concurrencefortheeexpenditure out ofthe State

tn
d
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© purposesreferred to in sub-section
(3) of section i6¢of the Act,

S.Allowances to the members of the council: The -official members oF the council or its committeee otherer than lo ‘alnon-official members. shal] be entitled to draw traveling allowanceand daily allowance payable to the class | officers of the StateGovernment under the jasthan Travelline AllowanceRules,1971. The local non-offici‘al members shall be entitled to drawconveyance charges in accordance with the rate specified by theState Government from timeto time,
CHAPTER Lil

Public Library Systent
6. Constitution of the Library Advisory Com:patton LThe Library Advisory Commitice for State Central Lib

rfshall be constituted bythe State Government“consisting of

 

the following, namely:
a) Director, Public L ibraries Chairperson
(ij) One LibrarianyDeputyy Librarian c Member

the University L ibrar)
native of an NGO

-brary activities Member
ader/user

  

 

Member
Mist, out of them

(a} OneSelrolar Meniber
(b) One Management/Technical expert Membey
(¢) One Fine Art expert Member

(vi) Librarian ofthe
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{ii) Onr regular reader/ussr of rhe library
(ii) Cne educationistr,scholar
t.ir') L{braria, of the iibrary concern*cl }.,ier:rber

Providecl tliat c*t cf the aforesaicl members. at

kler:rber
h{er::ber

Secrerarl
lea.st 0n:..1

me::rber shall b* rvontan.
7. Functi*ns of' the Lii:rary Aclvison Conrmirtee:- Th,:

Librarl i\dr.,isor)' con:nrittee shall perfoffil rh* lollorving furcrion.,;
wiihin its local .ji:riscjictio:: ^ naniell,:-

{a) to assisr t}re cou:rcil in disc}:arge of its ii*rc.tionr.
conk:rred by or linder the Act:

(b) Io make sLrgecslions to rhe cr:uncil on {hr iratte:::
connected *'ith the administratio, olthe Act and rirc
rules ir:acle thercuniler:
to suggest measures tr: be taken for promotion oj'
use of boolis and to cr:ltivare the readi:rg habits;
tcr organize and concluct librar1, serninar;
to rer,,ieu, tl:e u,orkir:g of the lespective library and
suggest the rvays and means fbr imprcrrement of the
ad::ri nistration of library system:

(i 10 plellare ar:.'l suggest the pla:: fbr inrprovint
1ihrar1.. service in t}:e arcas.

C}{APTE}T I\i
Iiepal'ts *nd Inspccficn

8. I*lbrnlation r:nd p:rrticulxrs fc be include d in the
annual report:-'fli.' arrnunl i'eporr ro be prepared by, the Director
nnder section 22 of thc Acr shali also conrain tl:e follolving
inlbrrr:ation and particr"tlals" nanlell,: -

]. ]istablishrrenr:

ia) Prolessir,rrrirl stat'[.

{h) Serni-pr ofbssior:al sraff,
(c) Cla:s I\i srafL

l. I inunce :

('a) Ir:cou:e

li) {ri",nl-{

{ii) donations

{b) Erpe:rditr-ire
(ir Recrrrring

(ii) Non-:-ecurring

(c)

tttI

\L I
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(ii) Oneregular reader/user ofthe library Member
G1) One educationist/scholar Member
(iv) Librarian of the library concerned MemberSecretary

Provided that out of the aforesaid members, at least one
member shall be woman.

7. Functions of the Library Advisory Committee:- The
Library Advisory Committee shall perform the following functions
within its local jurisdiction,, namely:-

(a) to assist the council in discharge of its functions
conferred by or underthe Act;

(b) to make suggestions to the council on the matter:
connected with the administration of the Act and the
rules made thereunder;

(c) to suggest measures to be taken for promotion of
use of books and to cultivate the reading habits:

(d) to organize and conductlibrary seminar;
{e) to review the workingof the respective library and

suggest the ways and means for improvementofthe
administration of library system;

(f) to prepare and suggest the plan for improving
library service in theareas.

CHAPTERIV
Reports and Inspection

8. Information and particulars to be included in the
annual report:-The annual report to be prepared by the Director
under section 22 of the Act shall also contain the folllowing
information andparticulars, namely:-

1. Establishment:

(a) Professional staff,

(b) Semi-professional staff,

(c) Class IVstaff.

Finance

(a) Income

b
o

(@) grants

Gi) donations

(b) Expenditure

G) Recurring

G1) Non-recurring 
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4, Building, Furniture and equipment.

Books, bound periodicals and Audio-Visual materiala

collection as on the beginning of the year and acded

during the year at the cost of rupees...............

6. Statistics (Male+Female+Children=Total Member)

(a) Members as on beginning ofthe year

(b) Members enrolled during the year under report

~
~ Circulations:

(a) Books issued

(b) Books consulted within premises of the Library.

8. Other Services: Extension Service, Reference Service,

Documentation Service, Inter Library Loan service

User’s Educationetc.

CHAPTER V

Recognition of public Libraries and Grants ete.

9.Application for recognition.- The Secretary or any person

authorized in the behalf by the management of a Library run by

voluntary agencies or run by a local authority may apply to the

Director in Form ‘A’ of Schedule I for recognitionto the. library.

10.Conditions for making application and recognition.- No

library shall be recognized as public library unless-

£2(a) (4) the managementoflibraries run by voluntary agencies1 r

Registration Act. 1958 (Act No. 28 of 1958) or the Rajasthan

Public Trust Act, 1954 (Act No. 42 of 1959): or

(1) it is run by a local authority:

a body or society registered under the Rajasthan Socicties

(b) the library open free of charge to the public during the

working hours of the library for use on the premises without any

discrimination on the ground ofreligion, race, caste, creed, sex ,

place of birth or descent;
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(c) the premises of the librarl, is sr-rffic,ient1y i:eahh3,. r,,'e il
lighteri anci venlilated and contain sufiicient accermnrodarir:;r.
fiinlitr-rre a;:d eclui;rnrent fbr use as pul-.lic libr"arv anci has sanitali,
arrangernent:

1d) the 1ibrar1, is situated il: a village .or tolvn ha'ing rl:r:
populatiorl lrorr rhan fiv* hLrndred;

(e) t):c lJirector is satisfiecl tliai rhe librar"r, js n*cessarr,, ti sen *
the needs ai'th* locaiitl'.
II. Pax'el" to gramt recognitian :rs public libl'iln,.- On rer-.eript cl'
application uitder rule 9" the Directrr shall caruse the librar..v lcr b:
inspected r'iihe r br' hinrself or b1, an ofiicer ar-rlhrrriz*d by' lrini an,.i
after rnaking slich or.l:er iriqLriries as he drenrs necfssarr; anii or:
liiliiilnent lf tl"rc candirions specified in'rr:i* 10. recogniz* rh,:
1ibrar1,, as far as;:ossible. r.i,illtin tlrree nrrltrirs fronr rhc date c:,"

rcceipr oi'tire ai:plication. as public librat'1,"

12. Certificilte *f'recogniti*n of public libr:lr_r'.- The l)irector o::
recogr:itior: of the pLrblic library, shall grant tr the managernent ii
certi{lcate of recognitio:r in Fc,rr:t B in Schedule I r.r,ith suci,
conditions as lnay be specified in th* cerlillcate.
13. i1*fnsal tr: rerognition.* In case thc IJirector rcfiises tr.,

recognize an3, Iihrart,as pul..lic iiblarr,, he sliall record reasor"rs for'
suclr r*fitsal and sl:a1l cor:rn:unicaie tire clecision bl, an order-to ih,,
nlarl3gement bv r"egisiere d post"
I,:1. lf ithclraryxl *f r**ogllitiou.- \Yhere the director is saiisl'icct
thet thr nla:lase1t1*ni i:f the public librart, has comn':itted bre;rclt cr'
.i;rr o1: thc colrclitions oj'recognition specified in the cenil'icate ,::'
t'ecognition or arly' of tirc prcrr.nises of tire Act or o1'these rules" hr:

rra), , {br the reasols ir: recorded in writing . and afier git'ing titt:
manaqerneni an opporiunity oi being hen'd , rviihdran, tlrr,
recognilion anil c*nrrr:r-rnicate c]ecisill to tire mallzlgenlenI bv a::

order b"v registered pcst aird on pr:ch coili:rLrnication, the cerlillcatr
ol rcc*gnitii:n g::aiit*ci lc il:e trlallagenlenr in respe ct of such pubiic
Iii:rar'-v shali stand canleiled.
15. Appe*1.- (li Tlie l{anagellenl n:av. r,iihin a period of thirri
dat's the date of receipt o1' order oj' relirsal to gr&nt recognitio:',
unrier nrie 13 or ordei" of- rvitl:drau,al of recoEniiion under rule 14.
prefer an appeal to tl"re state Governmenl,.

(l; I he State Govcrurrent ,shall" on l'eccipi of an appeal undei
sul:-rule (1). after giving an opportur:it1'of bei:rg heaic{ 1o rh*
lranagentenl . pass such or<ler as it niay deenr fit and conlmunicnlr
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(c} the premises of the library is sufficiently healthy. we!
lighted and ventilated and contain sufficient accommodation,
furniture and equipment for use as public library and has salutary
arrangement;

(d) the library is situated in a village or town having the

population more than five hundred;

(e) the Directoris satisfied that the library is necessaryto serve

the needs ofthe locality.

11. Power to grant recognition as public library.- On receipt of
application under rule 9, the Director shall cause the library to be
inspected either by himselfor by an officer authorized by him and
alter making such other inquiries as he deems necessary and on
fulfillment of the conditions specified in‘rule 10, recognize the
library, as far as possible, within three months from the date o°

_ receipt of the application, as public library.

12. Certificate of recognition of public library.- The Director on
recognition of the public library , shall grant to the management«
certificate of recognition in Form B in Schedule I with such
conditions as maybe specified in the certificate.
13. Refusal to recognition.- In case the Director refuses te
recognize any library as public library , he shall record reasons for
such refusal and shall communicate the decision by an orderto the
management by registered post. .
14. Withdrawal of recognition.- Where the director is satisfied
that the managementofthe public library has committed breach of
any of the conditions of recognition specified in the certificate o
recognition or any of the promises of the Act or of these rules, he
may . for the reasons to recorded in writing . and after giving the
management an opportunity of being heard , withdraw the

recognition and communicate decision to the management byar
order by registered post and on such communication,the certificate
of recognition granted to the management in respect of such public
library shall stand cancelled.

15. Appeal.- (1) The Management may, within a period of thirts
days the date of receipt of order of refusal to grant recognition

under rule 13 or order of withdrawal of recognition underrule 14,
prefer an appeal to the state Government.

(2) The State Government shall, on receipt of an appeal unde:
sub-rule (1), after giving an opportunity of being heard to the
management , pass such order as 1t may deemfit and communicate  
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(c} the premises of the library is sufficiently healthy. we!
lighted and ventilated and contain sufficient accommodation,
furniture and equipment for use as public library and has salutary
arrangement;

(d) the library is situated in a village or town having the

population more than five hundred;

(e) the Directoris satisfied that the library is necessaryto serve

the needs ofthe locality.
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_ receipt of the application, as public library.

12. Certificate of recognition of public library.- The Director on
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conditions as maybe specified in the certificate.
13. Refusal to recognition.- In case the Director refuses te
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management by registered post. .
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management an opportunity of being heard , withdraw the
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the decisior: to rhe ntanagemer:i by regisrered;:ost."l'hc,lecision i,f
the State Goven:lnenr or1 such apleal shall be final"

16. Fresh applicntion {br reccgnition.- l{rthi::g irr rhese ru}rrs
shall prcvent ihe manageruent to appll, a1'resh fbr recognition r:i
Iibrary.under these rtiles.
17. I\"Ininte n;ence *f register.- The }ire ctcr sirall maintain :i

register in Fo;:r: 'C' of SchedL:1e I ol'a.l1 the public librarir::
recognised under liiese rules and keep such vq:gisler upto date.

18. Classificatior cf tr:ulrlic libraries.- For the pu:]ose of glant-
in-aid or other financial assistance, the Director may classili, th,:
recognized pub.lic libi"aries in oue af tl:e fbllou,ing classe:..

namel\,:-
(.1) 'A' class pr-rblic librar'1', r,,Jricli-

(a) has its own building lvith sufllcient acccrilmodaiion trr

house the Iibrarl,:
(b) has nrore then 1 5000 bcoks;
(c) sr:bscribes more than 50 perioilicals and I5 nf\l,spallers:
(d,t r:raintains separate ar:d u,ell equipped children sectiplr:
(e) has nlorf than 300 urembers;
(f has a full tinre librarian during rvorking liours;
(g) remains open for pr,rblic nol less than six hours on everi'

working c1a3,;

(h) arganizes not le ss than 1en cultural or e ducationli
proglanlme in a year, aird

{i} proviiles for necessar,v reference str'r\ ice"

(2) 'B' class public librarl' , r.,'hich-
(a)has rrore than 5.000 bcoks;
(b) suirscribt to morl'lha::r Ii periodicals and 5 tretslrapet's"

{c}rlaintains a separate and rvel1 equipped childr"en section:
(di hes ::ror* tirar: 100 r:rembers;
(e )has such accerrrn:odation arid hrrnilure as tlre lJirector ir1i, '

,. consider sulficielt lol the eillcient rvorl'.ing of the librar"1.

(f)has full tinie libliiria;i di-iring its rvorkir:g hours;
(g) rernains ope:r irii public for;rot less than six hor:rs o,l

rvery rvorkir:g da1'; irird
(i1) organizes not less lhan lbur cultr.iiai programrres it't :t

\'+!rr uut.

(3i 'C' class public librar.v . lr,hich-
(a)has irore tl:an 1.000 books:
(h) subscribes lo nlore than -( pericdica)s ancl 3 ne\rrspapers;
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the decision to the management byregistered post. The decision of
the State Government on such appeal shall befinal.

16. Fresh application for recognition.- Nothing in these rules
shall prevent the management to apply afresh for recognition of

library under these rules.
17. Maintenance of register.- The Director shall maintain a
register in Form ‘C’ of Schedule I of all the public libraries
recognised under these rules and keep such register upto date.

18. Classification of Public libraries.- For the purpose of grani-
in-aid or other financial assistance, the Director mayclassify the
recognized public libraries in one of the following classes.
namely:-

(1) ‘A’ class public library, which-

(a) has its own building with sufficient accommodation to
house the library;

(b) has more then 15000 books;
(c) subscribes more than 50 periodicals and 15 newspapers:
(d) maintains separate and well equipped children sectipn:
(e) has more than 300 members;

(f) has a full timelibrarian during working hours;
(g) remains open for public not less than six hours on every

working day;
(h) organizes not less than ten cultural or educational

programmein a year, and
G) provides for necessary reference service.

(2) *B’ class public library , which-
(a)has more than 5,000 books;
(b) subscribe to more than 15 periodicals and 5 newspapers:
(c)maintains a separate and well equipped children section;

(d) has more than 100 members;
(e)has such accommodation and furniture as the Director may’

. consider sufficient for the efficient working of the library:
(fy has full time librarian during its working hours;
(g) remains open for public for not less than six hours on

every working day; and
(h) organizes not less than four cultural programmes in a

. year.
(3) *C’ class public library , which-

(a)has more than 1,000 books;

(b) subscribes to more than 5 periodicals and 3 newspapers:
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(c)has nlore tlrarr 50 r:rentbers:
(d) has sLrcl: accomr:rocialiou ancj fLrnritur*

nrav consider. srifficienl lill tlie efilcient
. lib::arl,;

ie ),lras a u,hclle tirue cr"a pat.r tin:e IiLrmriar:t
(flrer:rains oi:en for pLrhlic tirr not le.ss ihan

1.q?.29)

as the lJire .tor-

u'orliing ol'ihe

tl:rec ir,:r-u's r-lrr

nlcrir place s i,r a
is nat availaliir:

shal.l be eithel an
{alJing undcr 'A' il"

eyer\' r.r'orking cla.r'. and
(g) has not less thar ?il percenr o{'ri:e totel boi:ks L:sefll i.rir"

clrilclren.
(rl) 'D' class pr-rblic librarl,. u,l:ich-

{a)has inorr than 100 bor:k_q:
(Lr) subseribes to lllo'e {lian 5 prr-ir.,riicals ancl j nelvspilpe;.s:
(c)lias more than 25 rrentber.s:
(,J) r*nrain-" i:]:en fbr FLr[r]ic lar. r:rir luss rhan tirrcc i:ours mr

eriet). r,r'or.liing dat,: ancl
(e)1ras not,less than l5.percent of the rotal hocks usefirl Ior.

chilclre:r,
(-i ) flircLrl ating }i br.rirv. u,l:ich-

(a) nrakes ar,ailable libr.an, sen ice iu orre oi.
localitt, rl,1:er.e statiotrarv Iibr.an, ser.r,ice
ancl

(1"-,) se*ds sets r:l'hoolts tr: di{ler.e*t .p}iices a,d e.rciriir.;s*s iir.:m
regularl-r' rr talics sLrch sets rl'i:nolis iurcl issues rtrJ,l l-, t:.
public in di{j'ercnl localill,:'
Provicicd tjrat rire circnlaii:rg ljl-ri.ari,
i:rdepeniknt librar-r, ot. l llxrt of iibr.ar.-,-
'B'Class oilibraries"

(61 Specified r--]ass puhlic libran,-
{,r) "f ire l:blan, siialj be j.o:" a sirecillecl

objecr,
{b) It s}rall be jil:' \\,onrlr1 . cl:ilcrren. blind or. }ranclican:,eil

tersot"ls.
(c) It subsc.r'ibes periociicals {-)r r'}e\\:s jlnllers icr sr_rr:i": specilicil

c1ass.

ld) It iras nrore rhan I00{} books.
{e} it rerrains operr lor :lot }ess tl:an lhrec iroLrrs ()l e\,,..:r'

ri orking d;rr'.

class rvirh a specil:ecl

leccgnised pul,lic
nanle]v:-

I9. Grnnts to rccrignizeil public Iibr.ar.ies .-.,\
library nlav be eligible lbr the fbllori,inc. benrjjts

(a)an an:lral nraintenancc grant;
(h) hLrilcling and equipr:renr grar:t"

 

(c)has more than 50 members:
(d) has such accommodation and furniture as the Director

mayconsidersufficient for the efficient working ofthe
_ library;

(e)has a whole timeor a part time librarian:
(f)remains open for public for not less than three hours on

every working day; and
(g) hasnot less than 20 percent ofthe total books useful for

children.
(4) “D’ class public library, which-

(a)has more than 100 books;
(b) subscribes to more than 5 periodicals and 3 newspapers:
(c)has more than 25 members:
(d) remains open for public for not Jess than three hours on

every working day: and
(e)has not less than 15 percent of the total books useful for

children,
(5) Circulating library, which-

(a) makes ayailable library service in ene or more places ina
locality where stationary library service is not available:
and

(b) sends sets of booksto different places and exchanges them
regularly or takes such sets of books and issues them to ‘he
public in different locality:
Provided that the circulating library shall be either an
independentlibrary orapart oflibrary{falling under *A’ or
‘B’ Class oflibraries.

(6) Specified class publiclibrary-
The library shall be for a specified class with a specif.ed
object.

(b) It shall be for woman . children. blind or handicapped
persons.

(c) It subscribes periodicals or news papers for such specified
class.

(d) It has more than 1000 books.
(e) It remains open for not less than three hours on every

working dav.
19. Grants to recognized public libraries ~A recognised public
library maybe eligiblefor the followiing benefits namely:-

(ajan annual maintenancegrant;
(b) building and equipment grant;
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iclbooks ii"om state cor,ei:;ir;rer:1 i* rieL: of or. in adir:rion rr
tlte rnair:teil*ltce grani: ancl

{d) specia) griinl.
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(c)books from State Government in lieu of or in ad

the maintenance grant; and
(d) special grant.

20. Maintenance grant.- Subject to the availabilj ty of funds, a
recognised public library may be paid by the State Government
from the State Public Library Fund a maintenance grant at the rate
specified below:-

dition to

Class of library Rate of grant
‘AC upto seventy five percent ofthe

admissible expenditure previous year
‘BR upto seventyfive percent of the

admissible expenditure previous year
‘Cc upto seventyfive percent ofthe

admissible expenditure previous year
“Dp upto seventyfive percent ofthe

admissible expenditure previous
year

Circulating library upto fifty percent of the admissible
expenditure of the previous year

Specitied class library upto seventyfive percentofthe
admissible _ expenditure of the
previous vear

Provided that out of grant so sanctioned , the amount of
fifty percent of grant shall be spent for the purchases of Books and
reading material,

Explanation-L- Where thecirculating library forms part ofa
library belonging to classSA“or “B” , the grant payable to such
circulating library shall be in addition to the grant admissible to
such “A° or ‘B’ class library.

Eexplanation-IL.- For the purpose of ‘admissible expenditure’
for assessment of grants. the expenditure ofthe folllowing items
shail be taken into consideration. namely:-

@) purchase of books and reading materials excluding
commission:

(1) subscription of magazine. periodicals and newspapers;
(iil) building and furniture; and
(iv) pretty amount spent in connection with library work , like

taxl or bus fare, telephone and postage charges, in
connection with the library. 
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21. Reccgniti*n s;f Putliic Librar3' Assoeirtions i:c; thc
plll"llose of grant-in-aid oi liirar.:cial i:ssistancc ll"i:rl tlie jtare
Public Librarl," Fr-rnd. ri:e Public Librar'}, i\ssociares shiilr be
recognised b,v tire Directr:r.
??. Application for rceognition *s AssEici*titli"-'fhr serr',;i.i,.\' ilr.
any pefson ar:ihorjsed in the hcl:al1'b3.'thc lllanagenrcrll . nla1,r:raIc
an appiication in l:orr:": 'lJ' of schrdule ] lor rcc*sniijrirr o thc
Fublic Libran, a:;s*ciation lnr ihe plrrpos*s of grani-ir:-airl or. r:rlicr.
llnancial assistance.
23. cr:nditiilns f'ur rcc*gliiri*n o{' Pulllic: librli13, Associ:'rlion-
ttr-o Public Liblai'-r' Association sh;rl1 be recr:gniseri urrle.ss 1he
associatiotr is regislered U:rder ihe Rajasihen Socictics llegi-strirt.iiin
i\ct. 1958 (Acr Lo. l8 of 1?58) ol rlte Rrjasthar: public'l'rLrsr \cr.
1959 (Act No. 42 ai l9i9).
2'1. I)*rver" to gr:rnr recugnition:ls ilss{)ciation.- On r1:e recrilri 01'

ar1 applicaLion under r"uic 27. t1:e IJirectclr .chall caLrse the
associaticr: to be insprcted eirirer by'Iiirrsrl{'ol bv i.iir oti,r:e:.
authorized bl' hi;l and nrake sucl: oth*r' encli:iries as [r dei:pr:,
ne crssar)' ancl shall" o11 Lreing salisfircl ihat the assrrciiiri,-rrr

complies n'itl: tlie conclitions specified in rr-rie 23 recogrrize the
association . as 1'lir ns possible rvirhin i: 1:*r'ioil i:i'lhrer r:rc:iil:s
fi'onie tire d:lte *1'' r'erripl r-rl thE applicuii:n . as a Pui-rljr l_ibr.ir.r

Associirtion.
25. Certillratc ofl rcr:ogniticn.* The Dilecror shall. ou the
recogttition of a pr-rb1ic liblalv lsscci:rtiorr. {r':'ur1 tr) the
11rallitge nler:t a c*:'tillcate of recognition in 1:orrr: 'E' ol Schetlurc l.
u'ith such conditions. fls i']10\r be specified in tlre cerliilci:te.
2S. Ilel'usal to ree ognition: \\ihere the l)ilecir:r rej'uses Io rc]u j:.;irl
it:ty Associ:riio::. ire sliall rrcnrd i'ellsoi1s ftl'sLich lci'usal and s r;ii]
cci:in:Lrnicate thc ile ci-licn to the iltanogetnelli [r, lgoi5le l"ecl prrsr.
2?. \11ithdra*'rl o{' rrcognition.- \lihet'e t}re Diiecior is sliris"ieii
that the marlagem*nt o.f 3nv rccognized pLr'i:lic' 1iL:ralv rssrlcilir on
Itas cotttt::ittecl bleech oian,l' cl'llie conclitiar"rs oi'r'ecilgnition Lr::.ier
rLrle 2i or has tail*d ro obsen,e an-y of the cor:diiinns specii're* in
the certiiicrile of recogniticir , he i:lar'. fbr: tlie reasorls to i,.e

re corded in rvriting and nfter gir,i:rg the lrarlaqrrnent o1l
opportuniit'ol beirrg heaid rl'ithcir"r*'tlic recoririiion ::ld
cornnrunicate ti:e clecisicr"i to the illillfiqenleni. by ar: order 'nr

/\
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CHAPTER — VI
Recognition of Public Library Associations and Grants ete.

21. Recognition of Public Library Associations .- For the
purpose of grant-in-aid or financial assistance from the State
Public Library Fund, the Public Library Associates shal’ be
recognised by the Director.
22. Application for recognition as Association.- The Secretary or
any person authorisedin the behalfby the management . may make
an application im Form *D’ of Schedule I for recognition o° the
Public Library association for the purposes of grant-in-aid or other
financial assistance.
23. Conditions for recognition of Public library Association-
No Public Library Association shall be recognised unless the
association is registered Under the Rajasthan Societies Registration
Act, 1958 (Act No. 28 of 1958) or the Rajasthan Public Trust Act.
1959 (Act No. 42 of 1959).

24. Powerto grant recognition as association.- Onthe receipt of
an application under rule 22, the Director shall cause the
association to be inspected either by himself or by an officer
authorized by him and make such other enquiries as he deems
necessary and shall, on being satisfied that the association
complies with the conditions specified in rule 23 recognize the
association , as far as possible within a period of three months
frome the date of receipt of the application . as a Public Library
Association.

.25. Certificate of recognition. The Director shall, on the
recognition of a public library association . grant to the
management a certificate of recognition in Form ‘E’ of Schedwe I,
with such conditions, as may be specified in the certificate.

26. Refusal to recognition: Where the Director refuses to register
any Association, he shall record reasons for such refusal and shall
communicate the decision to the management byregistered post.
27, Withdrawal of recognition.- Where the Directoris satis‘i
that the management of any recognized publiclibrary association
has committed breach ofanyofthe conditions of recognition under
rule 23 or has failed to observe anyof the conditions specifiedin
the certificate of recognition , he may, for the reasons to be
recorded in writing and after giving the management on
Opportunity of being heard . withdraw the recognition and
communicate the decision to the management by an order by
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registererl lli):-t aild on such cor:rr:rurricatior: . tlre cei tiilcar,: ol
recoqnition grantr:d to the n'lilnagenleirt sl:all stalrl ciincellecl.
28' Appeat-- (l) rhe h'Ia*agernenr nrav" r.r,ilhi, a period of ririrt,.,
ilal's ii"onr the date ol receipt oJ' oi.iler ol rel.usal to ;:r.anl
rccognitior r-rnd.er ruie 26 or orcler of q,ithdr-ara,al *J. recogl;lio1
ltnder rirle l7 p:'ei'cr ar: a;tpea1 to rire Stelc (]or,e:.it],t-tent.

(2,}'1-he stare Go'.'ernrrrent shall . on receipl ni-an ir;:1;eal uncle'r ,ub-
,',,1-' f 1\ .,.li-,-r Lu.. I r,,, alrcr gl\jing an opportLrnit], 0J' being he arci to the
ll-]anagclllellt. Fass sLtch orclet'as il rnal'dcerl Jlt ar:d collntLtrl,.ji.rt-Ll
the drcision to ihe rrar'r&gdnrent l-rr,' :'eqisler.ecl posi. 'rlrr iiecisici: 1i.
ihe State Covenrnrent on such apl;eal shall ile ijrral.
29. Fresh applicaticrn for r.cr:ognitiuu.- Nothing in tl:ese i,rles
shali plevent the rranageirenl to apllly all.esh frir recognitio:: o1.
Associgtion i-lr:clet" tliese rLrles.
30. I\{itintenance ol registcr.- 'lhe Directr:r shall r.:rai,tai:r i1

legisl.er ir: Llorr:r j'lil:' i:f schedule-l r:{' al1 the Associar,lns
rrcrgnizid under th*sc rLiles and l.:.eep sLrclr register Lrpro ciare.
31.. $uties cl'Public Library Assor:iatior:.* A recognized public
Librar.1.* Associ atian shal I :

(a,t prc:nrote libr.at' de'elcrpi:rent Lry organi::i,g
*leetilts. ci;nr"el'ences. lecturr:s. cliscr:ssion gr.oi:ps,
senrin;l:'s. i:tioli exhibitions :

ib) lielp the 1:r-iblic iibLaries Lr), gi.,,ing recl:n rcal
gi_riclance;

(c) orgtltize classes. ser:tinlr.s arrcl trair:itrg cenicrs for
r:'aining in iibrarl' science;

(d) prolllote res*arcl: in libran, science;
{ej pLr}:}isir a pet'ioriical ir.: librarl, aciir,itii:s:
llJ pLrblish pericdical-" . h,rolis enci reiroris (irrclucir,g

sulvel. reporls) o:: libril'r scirnce ;

(g) co-rprrate rvith other- p*biic libr-ar3, ;issociaii,r:rs
x.itir sinri lar. olr.iectives.

.12. P*x'n"rrnt tiI'gr*nts.* ;\ recognizcci public I,il:rrarv .tsscciotrr.n
shall. s'rrli.ject ta irvrilabilitl, *f lirnds .t:* eligi$Je ior 3n a*r:ual
n.lainlenatrce and other grauts as provirieii ir: these tlrles.
33. crants to rrcogniscd Public Libr":irv nssoci;rfion.- (1) t he
recognised Pr:blic Librar';,'Associatiorl nra), he ;raid an annual gri:int
upto 75 p:ercent of the expcnditr:re o1'the pr.evious ),ear o1t ileir:: t1.
acin:issible experrdilr,rre specifiecl in scherlLrle ll.
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registered post and on such communication . the certificate of
recognition granted to the managementshall stand cancelled.
28. Appeal.- (1) The Management may, within a period ofthirty
days from the date of receipt of order of refusal to grant
recognition under rule 26 or order of withdrawal of recognition
under rule 27 prefer an appeal to the State Government.
(2) The State Governmentshall , on receipt ofan appeal under sub-
rule (1), after giving an opportunity of being heard to the
management , pass such orderas it may deemfit and communicate
the decision to the management byregistered post. The decision of
the State Government on such appeal shall be final,
29. Fresh application for recognition.- Nothing in these rules
shal! Prevent the management to apply afresh for recognition of
Association undertheserules.
30. Maintenance of register.- The Director shall maintain a
register in Form “F” of Schedule-l of all the Associations
recognized underthese rules and keep suchregister upto date.
31. Duties of Public Library Association.- A recognized Public
Library Association shall;

(a) promote library development by organizing
meetings, conferences, lectures, discussion groups,
seminars, book exhibitions:

(b) help the public libraries by giving technical
guidance;

(c) organize classes, seminars and training centers for
training inlibrary science;

(d) promoteresearch in library science;
(e) publish a periodical in library activities:
ce publish periodicals , books and reports (including

surveyreports) on library science;
(g) co-operate with other public library associations

with similar objectives.
32. Payment of grants.- A recognized Public Library Associatio
shall, subject to availability of funds .be eligible for an annual
maintenance and other grants as provided in these rules
33. Grants to recognised Public Library Association.- (1) °
recognised Public Library Association maybe paid an annual grant
upto 75 percent of the expenditure ofthe previous year on items of
admissible expenditure specified in schedule II.
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i2) Th* recognlsed public i-ibr"arr,Association mil), also ,.;e
paid ar: ailclitir:r:al granl of a sun: rlot el{ceeding Rs 2i,00a} lirr or:e
st;rte 1e'el c,cnfere*ce in a ).ea:' arganized b1, the a:isociation r,r
thr pi'onrolion of libralv urovcnlent in ihe State"

(3) The recognized IlLrhlic L,ibr.ar1, Associaticn rrali be pn:C
a fr:ti:er addirional granl li:r. publicatio:r of' a boak or r.cJrorl *l
librarl' science nt thr i'ate or ;: per.ccnt of tlre cosr of :rs
pirblic:liion.

Frcviiled thar rlle associatior.i sh*ll obiain pricr
Director lor sucl: pi-iblicatioir atrcl to thc estirnate
thereol.

sanction of tl:e
o1' erpenclitur'e

3-{. hludc ol' p:r'rne'r ol' gr:rnt.- (l) l-hc anrouirr o1' gr.e rr
adr:rissible o a recognizecl associaiion unclei-ru1e 3j n.ia1, generally
i:e paid itl tu'o installntcnts. the lli'sl installrlenr in Lhe nro:rtir,f
August, a,ci tlre final i, thc montli oi'Fehruar-vll,{arch.
(2) Tl.:e additional grarrs ailnrissibre uneler r.ule jj rla1,,be peirl ,;:
lur"up siint orr cor:ciition tltat the l"nanagentclll-

(n) iigrees ro utjlize the grant for the plirlloses for u,hirir
it is sanctioned;

(b) is abll iind p.e1;arecr rc pro'icie iirncls fbr rhe pr"ojer.r
i'ror:r its or',', resorrrces in ariclition ro the giilrt
sar:ctioned; and

(c) asrees r. nrairt,i, e separate accclu,r ci. grant anc
sub*it thc sa,re 1'cr inspeclio, to the Dir.ector or .:1.
an oflicer ar"rthor.ized b-v-' him in this behalf.

C}{APTER l,'{tr
1!Iiscellllncous

35. Irrspectian.- {1) ihe Dilccror ol.an\/ olflcer.*Lrrhorizeri bv hir,r
ir: tlris brh.rll'slrrll lrrrc Lire pr:iicr' ,,., ii*ii anJ inspcr:t anv p..,l-;,,
lii:r'ar'1' end public Iib:'illl associntion recrgnised Lr1,J*r these iiries.

(2) Iiveil, public Iiblarv rnri the pr-rblic liL.l.ar-r, associatior: shaii
he ilsprr:led at lest i:urcr in a \ie1r..

tl i 'l-he insl:.'cting or ce:. shi"lll srrrcl a cop--v r;f his insp,:ctio,-r
report ti) iirs t'1.1i]nagel"ltent :tniJ 10 tl"le Dir.cctor.
J6' IJrcaclr of rules, ordcr.r, cte.- (r 1 i\ir1, hi.each of the nrle:.
criiers ci insilr:ctic;r:s oi' tirc Dii'ectcr is,surcl irr 1:rrr-sur.ance o{' th,:
Act ani rhese rLries sl:*ll entril ll,itiriroltling of grants in iull rrr i,:
part or reclr-rction in the grnnt ilay;rble lo rhe librarl, or rhe ;:ubii,::
l ibrarl' assocjation ol u,iihdrarval ol recogr:ition b}, 1i,,. Direcror:

Provided rhat no olclcr ol u,ithholcling or redur:ing gr.iulr $r-
rvithdrar.r'i:rg recounition sh;rl1 be made b1, ilrr Direct6r ulless thi:.
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Public Iibrar',v or'. as the case nral,L;e. public lii:r-ar.r,associar:or.r
i:rfbrnr*d in ivriting of the ri:ilsorls fbr tl:c pro;.ror*,I actjon ;ind
gi-r'er: an opporlLrnitl.,of being heald:

Frovided furthei: that rhe llirector may allot, the l,Lrbliclibrar'1' or rhe public library association lL:rrhei tir:r* to rectij.r, the
rlei'ects and to irnprr:r,e the rvorkii:g of rhe librer-r, or as the case
r:ray be" rhe pLrblic libr"ar"r, associaiiriir instead of lalki,g r*tio,
u:rdel this sub*ru1e.
(2) Ir the managelnent is aggrievecl b1, lire r:rcler of rhc Dii*cto:.
luneler si-rb-rr-rle (1). it r:ri*'. rvirhin {hirti,rlays fiorl the cla,c *f
receipt pf the cu'der. prelcr en appeal tu the ,srate cover.nnre iri in
r,"r'iting and lhe statc Governr::er-,t shali. afier. liearing .the

nlairagenlent and if neccssarl,t]:e Dirccto:- . recorcl rire iJecisirn on
thc appeal and seircl n col))'thereorto the rnaljager"ilent and tr: yl-,.
I)i.r:cror'. fhe decisio, n1' the srate co'e:r.u:re,t *n sLrch ai.,peai
shall be final.

is

is

SCL}Ti$L;LE _ I
FOR&,I'A'
(see lLrle 9)

Appl icati trr lor lecogirition'fo

l'he Di:'cctol ol' Publ ic I_ibr.aries.
Rajastiran..laipur.

Sir,
On bel:alf of the .....Pubirc

(Iiele state the ltat-lle of rtratrage::rent)
J i hrrr' 1

"'t 
"

{lrere state the ,an':e oi Scc.ctarl,or llersor autiror"izeci in u.ri:i.g
b1' ti:e n-riir i:rgeilent )
l:ereh1' apt:l], li:r" recogr:irion of rhe p::irlic lilrrarl,' for the plullse
nl ulani-ii':-aid or irther fin:i:rciar assistarcr ticm siat* Librr:.-r
IJeveicrFr.r:crrr Fund ar:cl sui:nrit the jbjli:,l,ing. particrilars fc:. tire
illlrpose of such recogr.iitiorl. nar:rei\,:-

1, ]rlarr:e of the lihrarr,.
:. Name of tl:e cit1,i1611.11,/r,illiige in rvi:ich the librarr is

situated.
l. Thc popr-rlation of ti:e cir-r,'iion'n,rviliage acr:r:riiirru ro rjre

latest celtsus.
4. Tire date and year of establishntenr.
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Public library or. as the case may be, public Jibrary association is
informed in writing of the reasons forthe proposed action and is
given an opportunity ofbeing heard:

Provided further that the Director may allow the public
library or the public library association further time to rectify the
detects and to improve the working of the library or as the case
may be, the public library association instead of talking action
underthis sub-rule.
(2) If the managementis aggrieved by the order of the Director
under sub-rule (1), it may, within thirty days from the dae of
receipt pf the order, prefer an appeal to the State Government in
writing and the State Government shall. after hearing the
management and if necessary the Director . record the decision on
the appeal and send a copythereofto the management and to the
Director. The decision of the State Government on such appeal
shall be final.

SCHEDULE-I
FORM‘A’
(see rule 9)

Application for recognition
To

The Director of Public Libraries,
Rajasthan, Jaipur.

Sir,
On behalf of the ooocece cee ce cece cece eeceecee Public

(here state the name of management)
Library.Diceeeceeeseeeeeeeceeuesseree.
(here state the name of Secretary or person authorized in wriling
by the management)
hereby apply for recognition of the public library for the purpose
of grant-in-aid or other financial assistance from State Library
Development Fund and submit the following particulars for the
purpose ofsuch recognition, namely:

1, Name ofthe library.
2. Name of the city/town/village in which the library is

situated.
5. The population of the city/town/village according to the

latest census.
4. The date and yearofestablishment.

165(34) WORST RISA, BRA4, 2013aT g (77)     

Public library or. as the case may be, public Jibrary association is
informed in writing of the reasons forthe proposed action and is
given an opportunity ofbeing heard:

Provided further that the Director may allow the public
library or the public library association further time to rectify the
detects and to improve the working of the library or as the case
may be, the public library association instead of talking action
underthis sub-rule.
(2) If the managementis aggrieved by the order of the Director
under sub-rule (1), it may, within thirty days from the dae of
receipt pf the order, prefer an appeal to the State Government in
writing and the State Government shall. after hearing the
management and if necessary the Director . record the decision on
the appeal and send a copythereofto the management and to the
Director. The decision of the State Government on such appeal
shall be final.

SCHEDULE-I
FORM‘A’
(see rule 9)

Application for recognition
To

The Director of Public Libraries,
Rajasthan, Jaipur.

Sir,
On behalf of the ooocece cee ce cece cece eeceecee Public

(here state the name of management)
Library.Diceeeceeeseeeeeeeceeuesseree.
(here state the name of Secretary or person authorized in wriling
by the management)
hereby apply for recognition of the public library for the purpose
of grant-in-aid or other financial assistance from State Library
Development Fund and submit the following particulars for the
purpose ofsuch recognition, namely:

1, Name ofthe library.
2. Name of the city/town/village in which the library is

situated.
5. The population of the city/town/village according to the

latest census.
4. The date and yearofestablishment.
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5. Nan:e irf. the urailagernent.
6. \\ihether the nra:ragelllenl is a bodt, reglstered uncier tlre

Rajasthan Societies Rergisiration Act. 1958 (i\ct No. 2ti ol
1c)58) or the Raia::lha:'r Public Trust Act. i959 filct No"4]
of 1959) if so. t]:e nr:r:rber ancl dale of :'egislraiion.

7. Nan:e, telephone nut:ther and the 1:ostal adrl'ess o{' rhe

pet'solt :iLlthCI:'izeil to co1'respond lvith the l)irector: ani the

Covemr:renl.
8. Nlurber cf merubers at tltc tir:re of applicatial:.
?. )dunrbel ol bo'rlis. periodicals ar:d newspapers in the

iibran'.
10. Present accon:ttiudarion u'itl"r I'Lrll delails sticll as retrted or

orr, rieii. Sllitce. e lu.

I l. Subscription" il':ur';.
12. Otiier material infarn:ation. if au-v.

Date Secretary

5ignatu::e of authorizrd ircrsotts.

Irol{i\{ ''B'
(sce rLrle 12)

C OVERNh'IlrNlT OF RA.T;\STI{AN
DIRECI'O}{ OF PL]BI,IC LIBRARIgS

C:Lii fi cate cf li.eco gniti or-r

Celliilecltl-retthe .........at ...Paircira1'ai Slanriti

iJl atr-ii: oJ- libra:',r')

District. . . . . . . is re cosi"irsecl |), tfue Direclor o1' PLrbiic

l-ibraries as Public Librirrr'fi'om tire t'ear ir: exercise of thc

power conierreil ott hitn utril,:r sectioil l8 o1'the Rajasthan Pr-rblic

Ljhr"aries Act,3005 Act iNo. I 1 oi'2006). 'flie co:rlirltlance r:l1ht
rtcognitior: sfial] bs sLtlr.]ecr to the provisi*ns u'f the lda.iasthan

Fu1-"llic LiLrraries ]l"irles.?ili2 and the corrditions slx"cifieri belot':-
l. 'fire airangenrent aj'bor:ks in ihe lii:Larv shall be according

t* tire instnrctio:t i"isLtecl b,v the Di;"ectc,L ii:orn tirrte to iir:rc.

?. "f|e liLrrar)' shall l::aintaitl th* ibllor,''i1g reco::d' nanreJ\':*

{i) Constitr-rticrnoj'11:elibrarl"
(ii) Lisi tt mc::-:bers:

(iii) Daily \iisitors ltec*rd;
(ir') Accessicn Register'. Ai1 Lrooks purchasci or

received b1, gilt sliall be accessinned rvithin a perioci

of ten da1'5 1i'n,",', the date oi'receipt of tire bool<;

HTT 4 (1) UGTA TAT,HRT 4, 2018185085
5. Name of the management.

5. Whether the management is a body registered under the

Rajasthan Societies Registration Act, 1958 (Act No. 28 of
1958) or the Rajasthan Public Trust Act , 1959 (act No.42

of 1959) if so , the numberand date of registration.
7. Name, telephone number and the postal address of the

person authorized to correspond with the Director and the

Government.

8. Number of membersat the time ofapplication.
9. Number of books, periodicals and newspapers in the

library.
10. Present accommodation with full details such as rented or

owned, space,etc. ‘

11. Subscription, if any,
12. Other material information, if any.

Date - Secretary

Signature of authorized persons.

FORM‘B’
(see rule 12)

GOVERNMENT OF RAJASTHAN
DIRECTOR OF PUBLIC LIBRARIES

Certificate of Recognition

Certified thet the ....... iPanchayat Samiti.......

(Nameeof library)

District.....0....cc eee is recognised by the Director of Public

Libraries as Public Library from the year in exercise ofthe

power conferred on him undersection 18 of the Rajasthan Public

Libraries Act,2006 Act (No. 11 of 2006). The continuance of the

recognition shall be subject to the provisions of the Rajasthan

Public Libraries Rules,2012 and the conditions specified below:-

The arrangement of books in the library Shiall be according

to the instruction issued by the Director from time to time.

2. Thelibrary shall maintain the following record, namely:-

G) Constitution of the hbrary;

(11) List of members;

(iii) Daily Visitors Record;

(iv) Accession Register. All books purchasec or

received by gift shall be accessioned within a period

of ten days fromthedateof receipt of the book;

HTT 4 (1) UGTA TAT,HRT 4, 2018185085
5. Name of the management.

5. Whether the management is a body registered under the

Rajasthan Societies Registration Act, 1958 (Act No. 28 of
1958) or the Rajasthan Public Trust Act , 1959 (act No.42

of 1959) if so , the numberand date of registration.
7. Name, telephone number and the postal address of the

person authorized to correspond with the Director and the

Government.

8. Number of membersat the time ofapplication.
9. Number of books, periodicals and newspapers in the

library.
10. Present accommodation with full details such as rented or

owned, space,etc. ‘

11. Subscription, if any,
12. Other material information, if any.

Date - Secretary

Signature of authorized persons.

FORM‘B’
(see rule 12)

GOVERNMENT OF RAJASTHAN
DIRECTOR OF PUBLIC LIBRARIES

Certificate of Recognition

Certified thet the ....... iPanchayat Samiti.......

(Nameeof library)

District.....0....cc eee is recognised by the Director of Public

Libraries as Public Library from the year in exercise ofthe

power conferred on him undersection 18 of the Rajasthan Public

Libraries Act,2006 Act (No. 11 of 2006). The continuance of the

recognition shall be subject to the provisions of the Rajasthan

Public Libraries Rules,2012 and the conditions specified below:-

The arrangement of books in the library Shiall be according

to the instruction issued by the Director from time to time.

2. Thelibrary shall maintain the following record, namely:-

G) Constitution of the hbrary;

(11) List of members;

(iii) Daily Visitors Record;

(iv) Accession Register. All books purchasec or

received by gift shall be accessioned within a period

of ten days fromthedateof receipt of the book;
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(..,) Bcck Issue Recor.d:

ivi) Accot-rnr Book.s (Caslr irool<.s. ieclger"s etc.)
(r,ii) Receipt Book:
{viii) I}eriodical arlrl newspapers Record:
iix) Complainr and Sriggesrion Booli:
(x) Dead Stock Register;
(xi) Register of Sclrolars and li.e search:
(rii) Inr.vard and oulu,al'ci Regisrer:
(xiii) Deposir Regisrer:
(ri.,:; lv,Iinutes of rueetir":gs:
(rr,) \\,'itl:dr-awalRegisrer,

3. The Library' shall display thr lcrllo*'iuc .trtice boarcr,: ar
prominent place:-
(j) 'l'hc rian.te oi the liblan, t,itlr rvor.ds "Gover1ll,e1t1

Rec,ognised and llreg" al llrc end:
(ii) The :ran-res i:f oldce-bcalr:.s and ntembers cj' rhe

rrranegin g conrilitlee:
{iiii fhe worl<ing houls oJ't}re librarv ancl tire clar.s o:r

u,l:ich liblar1, rvill rentair,r closed.
4. l-he h4anailer"r:ent shall supplv tire lJirector u,ith s:iclr

retlrrlls and pcliodical inl'ornration as llie Director.n.lii\,, ,..iill

fcrr: lionr tinre to tiure:
5. Books pr"ilc):ased b,v the pL:blic librarv shall conflnl ro llte

fol lou,ing req uir ernenls : -

(i) llor:ks shall be of :'eseelcir r:i' litera::v i:rreiesl ill.tc: oi'
cr:ltulal vnlue;

(ii) The ]:oo;is sl'roLrld r:ot coutai:r anl,thing calci-rlarer: ro
create cliscorrtent ol' hati'ed ailo:rg diflcr,:nt
co:lr:r r,uri ii es o r cor"11tlt r-r n el d i sl:ai'nlon \' :

iiii) The books shoLrld not contait.t r-urclesi:.ab1e

particnlars or pictr-rres ol an_r, ntafier of clor_rbti'u]

taste.
6. 'fhe manaserlrer"lt sha11 keep the library open firr inslrrcrirn

L:1, ll:e Dir"ectri'or-anv other oillcer ar-tthorized h1,hir:r ir:
this behail'at all tintes drii'ir:g the ll,i:rking hor:ls o1';he
1ibralr,.

l)it'eclor of Public i,"ihrarir:s

Seal of the issr-rir:g authority Rajasil:an

Place: .laipur
I-\n*s
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l'oRl\,r'{t'
(see nll* I7)

R.egistcr cf' r'cccgnisrrd pul:lic libr*ri.cs
I Se:'ial nrrr:r[,er

:" Name of th* libr.arl'
3. -!al:re of the cin,/torvr:,'rrillase in rlJrich tlte lihrarv is

sitr-rated.
4. The cla{e ani'l r,e itr oi'est:rblislttttcttl.
5" The clate arlll \1ear alrec*gnitir:ti ci'1he iibrarr,.
6. Natltie of rhe nrotargeirlcrtl.

7 . \\rlicther tlre matragrtttent is il l--rociv registc.reci Lurclcr tlrt
lLa"jasthan Srcietics }lcgistlatiorr Act. 1958 (Act Nu..Jli o:

I Ii8) {ir the )la.jasthan Iiiiblic 'l-r:ust Act. 1959 (acl No. 4"

ol lyf5).
8. Nanre and ihe post:rl acidress o{'the persoll iittlhorizt'cl to

correspollcl u,ith lhe Director and iite Clovertrtrlet:l"
q. Nuniber *i'tlrtrthe rs itt the lilne of'rccogttitir:tt.
i 0. Nur:rber r:f bt,-olis- irer"ilclica]s and r:c\\'sllapers iu {iic

I i hrarr'.
1 L Sr-rllscliptitrn. i1'an1'
'l2. Orl:et nratet'inl iniil'n:atiotl. if llry.

FOId['I 'I}'
(see rLrlc 22)

Apl:l i crii lir o 1' rcco g i:ition o1. :\ sstlc i iLt i olt

Ta

'fiic Directot' r:f l)ublic Lihraries.

Ra.i asrl-rarr. .laiFur.

(;,"
Jil.

f)n be hali' r:l''tlre
lherc slatc lilt'nattle of *ssociation)

Public l-ibrar"l' assctcililiotr^ J ...

{l:ere sta'tc tl:e nat't.:e r:{'Secretal'11/Or llerson authotizecl bi'lhe
managenrent)
heleby' appl,r, for recr:grtitiorl o1'the ;\ssociittion fcr the pr-tl'i:nse r:l'

glant-in-ai11 or other tlnar:cia1 assistance ii'orr: State l-iblarr'AwiqgvyT,amigwWolpsouRISIsse[ROURUT]Joyo10ple-Ul-jURIS
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De'el*p'r.r1r l;Lurcr i:xcr sllbi'rit tl:e fbilau,ing parliclrrel"s fbr ti:,:purllosr o1' sr-luir recogtri ti oil. nan:el r, : *

i. Nartre ol'tlie public 1ibr.ai"1, association.
:. l\ianre r'ri' 1]re cit1,;,1*rvl: i:.r r.i,hich tLre

sirLrntecl.

. 'I'l:e dat* and vear ol.esr*blishn.re nt.

. Nanrc of the ilriii)agenleni.

Lhvil\r, I,,\- !l a

associaticn i

_)

4

5 . \\jhethc:'the ir:ar*genreri is a boci:, registe*cl Lr*cler th,,
lliij;rstli*:: Socictics ItrgisLrar.ii,rn Ar:t. 1i)5g (Act Nc;. ll
o1' 1958j oi thr Rajasrlriin piri:lic 'J'rr:st .qct, t9j!l iac:\,r.\o.j+i ttl l9-i9.i it' so. thc nLilrrbct arirl ilatc u
rcgislrntion.

5. \;iile. ielei:hone nlrr-:tLrer arril tl:e
person ar:thol'izecl to cor.:.espond
th* State (i*r,eumcll.

? . \rr-rrtrber cf'nrerlb*r-s al the
L Otirer nrateriai inlbnrarion.

y:ostai adclress of thc
r.r,itl: th.e l)ire{:tor and

tinre oI ap1:licrti,rrr.
iJ'an1,.

Datr
Secretar.,,

S i gnat r-rlc c. {' authcr.i ;reii per.sor-rs

FOIdn{ ,E'
(see nrle ?5)

C*r,e rnmcnt of ltaj:ls{hxn
Dire-ctr:r' r:f Public Liblar.ics
Certiiicate oJ' Recosnirion

L'rrriifie<i thal. . . . .. is recosniseel
lNarle of tl:c I:)irblic Lihrarv associatioi:)

As a Public l-jbr:trt, Associ;lrii:n lionr rhe )rear . . . . ...in
ese'cise ol tire po!\iers coiirerr.ecl o, hir:r L,idei sectior.) l9 ol. the
I{aj*sthen Fublic L-il,.r-aries Acr. 1006 (Acl No.... o{. 200f). Thc
co,lir.ruar:ce o1'this .cc*g;iitio, sliall he srrbjeci to ths pr,:r,isions oi'ilie lt*ji:"sihar': pr-rbiic l.,ibr"a;'ies ri"irlcs 2012 and the c.,ditio,s
specifi*cl b*lon,:-

l-:1..1.,r. 
pLrbiic lib'a'r' ass.c,iarior: sirail r",ainiaii"r rhe lbl1or_r,i,g

ii) A co;rv oiihe cur:stitulion oltire assor:iation.(ii) List oi'its r:re n:bers.
(iiil hllinutes ,:rf rr.:ee tings.

 

Development Fund and submit the following particulars for thepurpose of such recognition, namely:-
1. Nameofthe Public library association,

Name of the city/town in which the association js
situated.
The date and yearofestablishment.
Name of the management.
Whether the managementis a body registered underthe
Rajasthan Societies Registration Act, 1958 (Act No, 2£
of 1958) or the Rajasthan Public Trust Act, 1959 (ac:
No.42 of 1959) if so. the number and date of
registration.

6. Name, telephone numberand the postal address of the
person authorized to correspond with the Director and
the State Government.

7. Numberof membersat the time of application.
8. Other material information, if any.

a
L
a
d

f
A

B
s

Date
Secretary

Signature of authorized persons

FORM‘E’
(see rule 25)

Government of Rajasthan
Director of Public Libraries
Certificate of Recognition

Certified that...eee.is recognised
(Nameofthe Public Library association) ©

As a Public Library Association from the year oc... in
exercise of the powers conferred on him under section 19 ofthe
Rajasthan Public Libraries Aet, 2006 (Act No.... of 2006). The
continuance ofthis recognition shall be subject to the provisions of
the Rajasthan Public Libraries Rules 2012 and the conditions
specified below:-
L.A. The public library association shall maintain the following
record:-

G)  Acopyofthe constitution of the association.
(ii) List of its members.
(i) Minutes of meetings.
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(ir,1 l-orice bcrok.
(r'J Accounl Lroo]<s (cash Lrc;*li. le<1ucr.. etc.)
{,,:i) l?*reipt hook ancl r;oLrrher ijic...(i,iij In\,,,arcl and ouir.r,ariJ i.cgisier.

iviii] Accessir:n r*gister oj'i:*i;r:r,:," ii: the lilrr-art. r:J.1lie l:brii:..,
association.

(ix) Ar:nunl repcln {lle
f.\j Con.rsponderrce ij.le.
(xi) Deacl stocli regrisrer.

2. fire ]nanagetltetrt shall ji:rnish
and periodical inlbrmaiio:r a:j thc
tinre .

3' Tire maniileillenl shall nraiie aveilnble iill rccorcl for- insl:rc1io*
by the Direcror 01'znr1, oificer authorizecl b3,hirrr irr tjris bchll;.'l-hc
Il"lanagelrcrlt shall aiso trtali.e ar,'ail*i:le all accoLrnts ar,ci r,:cr.rr.tl
pel'tairlii"tg to tlrr cietuancl. r'eceipt anil ut.ilir-ation oi' gr.alls rrriiirr.
tl:esr rulcs tn the AccoLrllaut ceneuil. R*iasthan iil{c ,,., a,,,r,
i:filcer aurhorized br, hinr in this bchlrl-i

tire llii'cctor t,itl: such ii.tirr.ns
Dilccirrr nray ciill fitint ii:;tr: tr:

Plar:e:

Date:
Dircr:tor. o i' pLrblic l-i Lrr;r :.ics.

Ra.jasthan

roRi\lr ,F'
(see rule i0)

Re gi sier o I recngni seii PLrb I j c I- j br:arl, .,\ssriciati ons

I.Naine nirhe Fublic lihrar1, assoclaliou.
2.Na,:e *1'tii'e Cit'i"fou.tr. i:r rl.hich thi: associiilio. i:

siii"tatril.
i .'l-he d att ;r ncl,\,eil r' o 1: esllrh l j,.ilr r*t t.
'1.\\jhether'1h* nrluagcnrcni is ir i':crdr, :'egistr;'ccl r-inclcr ilrc

Rejirstitar: Strcicrlcs l{cuisrr"lrii.rn i\ci" lt)jli 1,,\cr Nt. lg
a{' 195$) r",r tl.:c ]l.li*srlran I}Lrhlic 'I'rL::;r Acr. li),ir) i;;;r
Nr',.42 ol- 195!) if'so. tirc r.iLr:r.ri;cr lnci elarr r:rf its
legristrarion.

5.Narre irnti the postirl arjdrrss oj-tlre i)ci.son l,.nhori;re r: 1i,r

corresponcl *,i1h lhc DilccLrr u:trj titr: Sl;irc Covtilt .rrr.li,

6.Nr,n:': be;' oi' mernbc ls-
(1) Irrdivicir-ral tnrr:rb*r_c
(2) Irrstitutiitrr uici:rbet._.

 

WT4(7)Ureyapa  
(iv)

—

Notice book.
(Vv) Account books (cash book, ledger, etc.)
(vi)

—

Receipt book and voucherfiles.
(vil) Inward and outward register,
(voi)

—

Accession register of books in the library of the library
association.

(x) Annual report file
(Xx) Correspondencefile,
(x1) Deadstockregister.

2. The management shall furnish the Director with such returns
and periodical information as the Director may call from time to
ame

. The management shall make available all record for inspection
by the Directoror anyofficer authorized|by him in this behal’. The
management shall also make available all accounts and record
pertaining to the demand. receipt and utilization of grants under
these rules to the Accountant General. Rajasthan State or any
officer authorized byhimin this behalf.

a

Place: Director of Public Libraries.
Date: Rajasthan

FORM‘F
(see rule 30)

Register of recognised Public Library Associations

1.Name ofthe Public library association.
2.Name ofthe City/Town, in which the association js

situated.
3.Thedate and year of establishment.
4,Whether the managementis ashoddy registered under the

Rajasthan Societies Registration Act. 1958 (Act No. 28
of 1998)or the Rajastharvan Public Trust Act. 1959fect
No.42 of 1959) if so, the numberand date ofjts
registration.

5.Name andthe postal addressofthe person authorized to
correspond with the Director and the State Government.

6.Number of members-

(1) Individual members
(2) Institution members



":"e 
sitq,j

T.Other nrrtcrirrl inlir:'rri:iiiLrr;. ii' :rrt)
SC]TITDLILI }I

(see lLrlc 33i
Itenrs cf admissible expenditLrre fhr as:cssmcnt oi'granis oi'the
Public L i L.,rar), A s-coci at,i on.

I l):'rr ;'rnrl ;rljou'lnces t0 thc stail.
2. Expenditure of lravcling allorvailce and dailv allnrva1lcc.

3. llent. lates ar:rl lalirs.
4. Expenditr-rre ort J't-tnritttrc attil ctgt-tilltrteltt.

5. lixpc.nditure Lrn pr-trchasc i;i'b*ol;s anct pelioclir-als oir

liblar:r,science.
{... Erp.encliiurc on pr-tlrli.oilon 1-or u'hir:it rto special grattts

hrve beetr givcu.
,1 . ExpcrtiiitLrre o11 confereuces (excluilir:g lhe erpetlditLll'* ol'

1i:dging a:rd boariiing oltl:e clelcgales. and ti:e atttortt.it 01'

grant ibl cot:i'crc:tce s tdntissible Ltudtr rule 3l (2).

8. lSrperrditure on setiii:'tlil'-q a:td *xhibitions.
9. )ir1:encliture on auditing the accolttil.s *f the associatiotr.

order o1' the Got,elii,r1

It.[CULA]"ION"S
In eret'cise ot'tlte Fo\\iers tonlerred by section ?7 cif tlie Ra.]asthr:r:

Plblic Libraries Acr. 1006 i;\r:1 No. 11 o1'2006). the Raiasllrr'r:

State Libt'a11' Corincil herebl' :lalies the ltrllovting t'eutiletill:r-i.

nairrcll':-

LShorf tifk: an{ c*nlIIlencf r}1tItt.- (1i Thcsc rcgr:latiorls Ill1r\ rL'

cnllecl the Raiasti:nrr State i.ibrarv Colr:rcil ( fri:nsaciiott r:l'

Br-rsir:e ss tltese) Ilcgrrlation.20I i,
(2)'l'irese s1:rl1 cortte itltc Jblce at ol1c0.

?. Xotict: uf rnceting oi ecuttcil.- (1) The \4enrhel Sccrctarv sh:il
gir.e leit ciear ala.,,s llotice o{" uvcr}' ot'tliuaLv nlcetillg r"r1- ihc cilitillii
Io tirr'utctr:bers ctxttrinitlg date. tinlc i'rr':ci place of tht nrc*tit"rg.'l'll*

Chair'1:r.rson Iita\i place bcjh'e tlte irrceiirl-u i11lv ltl'gJllt itet:: ilj'

br-rsinrss ::r.':t inclLriled irr the agcndil.

liql:{n:lg:IU, T]1li;:l:l-i 4 1na 2
1/ \Y'\l 'tt LV lJ qn 4 (;r)

)31"

165(40) WaWays, WaT 4, 2013 art 4 (3

7Other material information, if any.

SCHEDULE Hi
(see rule 33}

Items of admissible expenditure for assessment of grants of the

Public Library Association.

1. Pay and allowancestothestaff.

2. Expenditure of traveling allowance anddaily allowance.

3. Rent. rates andtaxes.

4. Expenditure on furniture and equipment.
5. Expenditure on purchase of books and periodicals on

library science.
6. Expenditure on publication for which no special grants

have been given.
Expenditure on conferences (excluding the expenditure or
lodging and boarding ofthe delegates, and the amount of
grant for conferences admissible underrule 33 (2).
Expenditure on seminars and exhibitions.

9. Expenditure on auditing the accounts ofthe association.

o
O

Byorder of the Governor

(oooccccccuveeecveceeeeeeeernes )

REGULATIONS

In exercise of the powers conferred by section 27 of the Rajasthan

Public Libraries Act, 2006 (Act No. 11 of 2006), the Rajasthan

State Library Council hereby makes the following regulations.

namely:-

1.Short title and commencement.- (1) These regulations may >¢

called the Rajasthan State Library Council (Transaction of

Business these) Regulation.2012,

(2) These shall comeinto force at once,

2. Notice of meeting of council.- (1) The MemberSecretaryshall

give ten clear days notice of everyordinary meeting ofthe council

to the members containing date, time and place of the meeting. The

Chairperson may place before the meeting any urgent item of

business not includedin the agenda.
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(2) The special meeting shall be converled b3.'the chairper:.on

afier a r.lt'itten requesi made b1, not less tiran cne-tirir:ci of ,}:e
members cf the council indicating the rnarte.rs oj' urg,.l11t

iirrpr:rtance to be d.iscusseci ai tfre meeiing" rt n*tice ol scvell cl,:jar
days along x'ith tlie date, tin:e and place of such n:eelins shall be
given tr: the n:ernbers.
3. Quoruul af tke meeting.- No business shali tre transacted ai a
n:eeting of the council unless rhere be present not iess lhan n:re,
third mernbers of the total nur::rbers of mrn:bers of th* council.
,{. Ac}journurent lbr rvrnt of Qxorum.- lf at ar:y rneetiug o1' :he
cor"rncil there is no quorum, th,' chairperson shail arlj*nrn :he
meelir-rg tri a subscquent date. Tl:e. h.leruber Secretary shail g,ve
li"*sl: notice oj-fir,e clear days indicating ihr ciate, iime and p1ace, oi
adiourned n:eeting ancl the buslness rl,'hich sho*ld have been
brought befole the 'rriginal meeting, had there not beet a qlloritm
th"real, shall be bror.igl:i before the adjor-rrned meeting.
5. Que.stion tr-r be clecided b3' rnnjorig, rf viites.- A1l :le
questions at ary m*eting of the Cor-rncii si:all be decitled i:1 a

r:rajority of the votos of the members prresent iurd l,oiing and in
case of equalit,v of votes, the person plesicling at a rneeting sLral)

have and exercise a second of casting r..ote"

f lio.F-.20 { 1 7)b}raP ovi/J*i/es st./P ust v i d h ili} }148 S l
Itasl:rni Gupta,

*cptu{, Secret*ry,
Bhasa and Xiberary' *epartnte*t.

Raj:lsth*n, J;ripul-.

G*r,errrnent Ccntral Prcss, Jaipur.
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(2) The special meeting shall be convened by the Chairperson
alter a written request made by not less than one-third of the
members of the Council indicating the matters of urgent
importance to be discussedat the meeting. A notice of seven clear
days along with the date, time and place of such meeting shall be
given to the members.

3. Quorumof the meeting.- No business shall be transacted at
meeting of the Council unless there be present not less than one-
third membersofthe total numbers ofmembers of the council.
4. Adjournment for want of Quorum.- If at any meeting of the
Council there is no quorum, th® Chairperson shall adjourn the
meeting to a subsequent date. The Member Secretary shall give
fresh notice of five clear days indicating the date, time and place of
adjourned meeting and the business which should have been

brought before the original meeting, had there not been a quorum

threat, shall be brought before the adjourned meeting.

5S. Question to be decided by majority of votes.- All the

questions at any meeting of the Council shall be decided by a

majority of the votes of the members present and voting and in

case of equality of votes, the person presiding at a meeting shall

have and exercise a second ofcasting vote.

[No.F-.20(17)bhaPovi/Jai/esst./Pust vidhi/09/486]

Rashmi Gupta,

DeptutySecretary,
Bhasa and liberary department,

Rajasthan, Jaipur.

Government Central Press, Jaipur.


